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ia in the Minisiry

of Finance (Department of Revenue & Insuranfe) No,965( F¥o.
404/95/15-1T0C) dated 17th July, 1975, namelys-

In the said notification, for the letters and words,

'#5/Shri Y, Dayal ard D, Eujur who are Gazet:
Central Govermment to exzercise the powers of
Officer,” the words and letters “Shri D, Euj
Gazetted 0fficer of the Central Govermment,
povers of a Tax Recovery Officer," shall be
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2, A1l Directors of Inspection including DY{G28), New Delhi,
3, The Compiroller & Luditor General of Indial, Mew Delli,

4, The Chief Secretary, Government of Biher,
5. The Accowmntant General, Biher, Ranchi,
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6, The Jt, Secy, & Legal Adviser, Ministry of| Law, New Delhiy

7. Bulletin Section
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NOTIFICLTION
INCOME. 22X

e of sub-claunse (iii)

Mol 1212 {F,No, 404/27/77-T7CC}: In pursuan
Act, 1961 (43 of

of clause (44) of section 2 of the Income~
1961), the Central Goverrment hereby makes the following amendment
in the notification of the Goveroment of ia in the Ministry

of Finatce {Department of Bevenue & Insurande) No,965( F,MNo.
404/95/75-I7CC) dated 1Tth July, 1975, namelys-

In the seid notification, for the let
‘m3/Shrd N, Dayal ard D, Kujur who are Gazet
Central Govermment to exercise the powers o
Officer;™ the words and leiters "Shri D, B
Gazetted Officer cf the Central Govermment,
povers of a Pax Recovery Officer," shall be

rs amd words,
d Officers of the
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24 £11 Directors of Inspection including DI(OfS), New Delhi,
3. Te Comptroller & fuditer General of India} Mew Delhi,

4, The Chief Beeretary, Govermment of Biher, ]ratna.

5« The Accountant Geperal, Bihar, Ranchi,
6, The Ji, Secy, & Legal Adviser, Ministry of {Taw, New Delhi,
7. Bulletin 3ection
8. Guard File,
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